
171? Demands for Grant»
on Account 

D em and  N o . 132— C a p i t a l  O u t l a y  o f  
THE M i n i s t r y  o f  P r o b t c t h w
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D w a n d  N o . 187—O t b e b  C a b i ta l  
LAY OF th k  M i n i s t r y  o f  S t a t e s

“T hat a sum not exceeding 
Rs. 1,20,84,000 be granted to the 
President, on account, to r or to­
wards defraying th e  charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Capital Outlay of the Miur 
istry of Production\ *’

D em and  N o. 133—CAPriAL OtTTLAY of
THE M in is t r y  o f  R e h a bilita tio n

“That a sum not exceeding 
Rs. 33,96,000 be granted to the 
President, on account, to r or to­
wards defraying the  charges 
during the year ending on the 
31st day of March, 1955, in  res­
pect of ‘Capital Outlay of the Min­
istry of Rehabilitation’. ”

D em and  N o. 134—C a p i t a l  O u t l a y  o f  
THE M i n i s t r y  o f  S t a t k s

“That a sum not exceedlnf 
Rs. 63,35,000 be granted to the 
President, on account, for or to­
wards defraying the  charges 
during the year ending on the 
31st day o f March, 1955, |ji res­
pect of ‘Capital Outlay of the Min­
istry of S tates’. ”

D em and  N o. 135—C a p i ta l  O u t l a y  o n  
P o r t s

“That a sum not exceeding 
Rs. 40,00,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Capital Outlay on Ports*.”

D em and  N o. 136—C a p i ta l  O u t l a y
R oads.

“That a sum not exceeding 
Rs. 1,14,23,000 be #(ranted to the 
President, on account, for or to­
wards defraying the %'harges 
during the year ending on the 
31st day o f March, 1955, In res­
pect of ‘Capital Outlay on Roads*.”

1 P.S.D.

**That a sum not exceeding 
Rs. 7,71,000 be granted to the 
President, on account, for or to­
wards defraying the  charges 
during the year ending on the 
31st day of March, 1955, in  res­
pect of ‘O ther C apital Outlay of 
the M inistry of States*. ”

D em and  N o . 138— N e w  D e l h i C a pita i 
O utlay

‘TTiat a sum not exceeding 
Rs. 55,18,000 be granted to the 
President, on account, fcr or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in  res­
pect of ‘New Delhi Capital Out­
lay*. ”

D em and  No. 139—C a p i ta l  O u t l a y  o n  
. B u i lo in g s

“That a sum not exceeding 
Rs. 97,89,000 be granted to the 
President, on account, for or to­
wards defraying the charg;es 
during the year ending on the 
31st day of March, 1955, in res. 
pect of ‘Capital Outlay on Build­
ings’. ”

D em and  N o. 140—O t h e r  C a p i ta l  O u t ­
l a y  o f  t h e  M i n i s t r y  c f  W o rk s ,  
H o u s in g  a n d  S u p p ly

“That a sum not exceeding 
Rs. 50,65,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1955, in res­
pect of ‘Otlier Capital outlay of 
the M inistry of Works, Housing 
and Supply’. ”

APPROPRIATION (VOTE ON 
ACCOUNT) BILL

The M inister of Plnancc (Shri C. 
DeshmiiUi): I beg to  m o v e  f o r . le a v e  
to  introduce a Bill to provide for the 
withdrawal of certain sums from anti 
out of he Consolidated Fund of India 
for th e  service of a P a r t  of th e  finan- 
eial year 1954-15.
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■Mx, Depnty-Speaker: The question is:

“That leave be granted to intro­
duce a Bill to provide for the with­
drawal of certain sums from  and 
out of th e  Consolidated Fund  of 
India for the service of a p art of 
the financial year 1954-55.”

The motion was adopted.

S hri.C . D. D eshm ukh: ♦! introduce 
the  Bill and beg  to ♦♦move:

“That the Bill to provide for 
the withdrawal of certain sums 
from  and out of the Consolidated 
Fund of India for the service of 
a p a rt of the financial year 1954­
55, be taken into consideration.”

Mr. Deputy-Speaker: The question is:

“That the Bill to provide for the 
withdraw al of certain  simis from 
and out of the Consolidated Fund 
of ^ d i a  for the service of a  p art

of the financial year 1954-55, he 
taken into consideration.”

The motion was adopted.

Clauses 1 to 3 were added to the B ill

The Schedule was added to the Bill.

The Title and the Enacting Formula 
ivere added to the B ill

Sbri C. D. Deshmnkh: I beg to
move:

“That the Bill be passed.”

Mr. Depaty-Speaker: The Question 
is:

“That the Bill be passed.”

The motion was adopted.

The House then adjourned tiU Two 
of the Clock on Wednesday, the 10th 
March, 1954.

♦Introduced w ith  the recom m endation of th e  President.
♦'^Moved w ith  the recommendationt of the President.




